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DISTRICT MAGISTRTAE GHAZIABAD
Ref: ../£.04..../NGT-184/0A No-558/2023 Dated ..24//1. 2 %
To,

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Compliance report of Hon’ble National Green Tribunal, Principal Bench,

New Delhi Order dated 14.09.2023 in OA No-558/2023 Anuj Jain Versus
Union of India & Ors.

Respected Sir,
With reference to the above-mentioned subject the compliance reports of

Hon’ble National Green Tribunal, order dated 14.09.2023 in OA No-558/2023 Anuj
Jain Versus Union of India & Ors. Compliance report is hereby submitted for kind
perusal and necessary action please.

Enclosure: Joint report.

Yours Sincerely

(Rakesh Singh)
District Mpgistrate,
Ghaziabad.
Copy to: |

1. Member Secretary, U.P. Pollution Control Board, Lucknow.
2. Regional Officer, U.P. Pollution Control Board, Ghaziabad for necessary

action. /

District Magistrate,
Ghaziabad.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 558/2023

In the matter of:
Anuj Jain ...Applicant(s)
Versus

Union of India & Ors ...Respondent(s)

STATUS REPORT ON BEHALF OF THE JOINT INSPECTION
REPORT _COMMITTEE OF DISTRICT _ADMINISTRATION,
GHAZIABAD, CENTRAL POLLUTION CONTROL BOARD, SEIAA,
UP_AND UTTAR PRADESH POLLUTION CONTROL BOARD WITH
RESPECT TO ORDER DATED 14.09.2023

1-IN HON’BLE NGT, NEW DELHI PASSED ORDER AS-
IT IS MOST RESPECTFULLY SHOWETH:

¢ That, The allegation in the present original application filed, under Section
14 and 15 of the National Green Tribunal Act, 2010, is that Respondent
No.6-Nipun Builders & Developers Pvt. Ltd. had started construction in
the project namely ‘Nipun Saffron Valley’, Ghaziabad, a group housing
project at Village Pasona Pargana, Loni, District Ghaziabad, UP,
comprising of 5 towers A to E. It is alleged that initially the construction

at the site was done in violation of the sanction plan and compounding of

Woish, X (e %f
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excess illegal construction was done but thereafter again the construction
has been done by Respondent No.6 evading the sanction plan.

e That, The issue relating to construction of a group housing project in
violation of the environmental norms and raising construction in violation
of EIA Notification, 2006 is involved in the matter.

e That, Hon’ble Tribunal perused the said application on 14.09.2023 and in
view of the allegations made in the application constituted a Joint
Committee of District administration, Ghaziabad, Central Pollution
Control Board, SEIAA, U.P. and Uttar Pradesh Pollution control Board
and has sought a factual report. Relevant operative part of the said order
reads as under: -

“...Hence, we deem it proper to constitute a Joint Inspection
Committee comprising of the Director, CPCB as nominated by the
Member Secretary, CPCB; Member Secretary, UPPCB; Member
Secretary SEIAA and District Magistrate, Ghaziabad to carryout the spot
inspection, examine the sanction plan of construction and approvals, if
any, under the environmental laws as well as the provision for Waste
Infrastructure Facilities within the project complex and outside the
project complex for solid and liquid waste management made by the
Respondent No.6 and ascertain the extent of violation of environmental
laws and submit an action taken report before the Tribunal within 8
weeks by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF.
The District Magistrate, Ghaziabad will act as a nodal agency....”

2- That in compliance of said orders, for purpose of receiving nominations
from departments/agencies constituting the Joint Committee, a letter was
sent to concerned departments/agencies by the District Magistrate,

Ghaziabad on 25.10.2023. Copy of said letters is annexed as Annexure I .

iy P pand o \
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3- That in pursuant to above communication, nominations were received
from Central Pollution Control Board, SEIAA, U.P. and Uttar Pradesh
Pollution control Board. letters is annexed as Annexure I1.

4- That in compliance of above mentioned order of Hon’ble Tribunal, the
said site of M/s Nipun Saffron Valley at Khasra No. 1058m, 1726M/1,
1725M/72, 1724M, 1056M, 1058M, 1060/1, Village-Pasona Pargana,
Loni, District Ghaziabad was inspected on dated 01.12.2023 by the Joint
team comprising of
(a) Shri Nikhil Chakravarti, ACM, Ghaziabad
(b) Shri Anand Kumar, Director and DH-WM-III, CPCB, New Delhi,
(c)Shri Paras Nath, Member of SEIAA, U.P.,

(d)Shri Vikas Mishra, Regional Officer, UPPCB, Ghaziabad,

(e)Shri Kunwar Santosh Kumar, AEE, UPPCB, Ghaziabad

During inspection by joint committee Mr. Rakesh Singla, Director was
present.

The salient point related to project M/s Nipun Saffron Valley at Khasra
No. 1058m, 1726M/1, 1725M/2, 1724M, 1056M, 1058M, 1060/1,

Village-Pasonda Pargana, Loni, District Ghaziabad are as follows:-

1. Name of the unit and 'M/s Nipun Saffron Valley at Khasra No.
address 1058m, 1726M/1, 1725M/2, 1724M, 1056M,
11058M, 1060/1, Village-Pasonda Pargana,

|Loni, District Ghaziabad

2. Name of the | Shri. Rakesh Singla , Director
Directors/Contact person, |Smt. Reetu Singla, Director
|Designation 'Smt. Rajni Singhla, Director

3. Year of completion 2019, as per part partial completion certificate

certificate by Ghaziabad |issued by Ghaziabad Development Authority,
Development Authority, |Ghaziabad vide its letter no. 299/ Enforcement
Ghaziabad Zone-7/2019 Dated 22.01.2019 for Tower A

.' :
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and B |

4. Sector Privat_e, (Group Housing prbject) |

5. Land Area, Built up Area|Total Plot area-136363.00Sqm and Built up

area-68882.00Sqm

6. Construction material Group Housing project ‘

7. IOperational status of Tower A and B are completed. For tower C, D

' Group Housing and E civil work completed and finishing
'l work is uhder progress.
At present 100 families are residing in the said|
group housing society in tower A and B

B : Water Pollution and its Control

8. Water Supply Source Municipal Supply
Water Consumption Domestic  |90.0 KLD As per occupancy of
(KLD) 100 families

9.  |Waste Water generation
(KLD) (before treatment)

Domestic 72.0 KLD (Approx) As per occupancy of 100
families

10. |Details of STP STP not Found. Builder has not started the

construction work of STP.

11. |Mode of disposal of Presently waste water generated from the
treated /untreated effluent ' housing society is being discharged directly
(Details) into nearby drain without any treatment.

12.  |Effluent collection Locations Parameters
locations & analysis pH | BOD | COD ‘l TSS
results (if collected) (mg/l) | (mg/) | (mg/l)

Housing 8.1 |345.00 | 464.00 275
'Date of Collection : discharge
Aoy )% Aotk WA\ (\ 7
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01.12.2023 without
treated
effluent to
drain
Standard prescribed by 5.5-9.0| 30.0 | 250.0 | 100.0
C.P.CB.
C : Air Pollution and its Control -
13.  |Sources of Air Pollution 1 DG of 380 KVA with Acoustic
enclosure
14. | Type of Fuel used with HSD-Approx.- 30Ltr/hr
consumption
15. |Stack details Approx. 4.0 meter above from nearest
rooftop building tower a of 13 stories
16. |Status of Environmental (a)Environmental Clearance has been
Clearance granted by SEIAA, UP vide letter
1192/Parya/427/SEAC/2010/AA(S) on|
24.05.2011 for built up area of
47,971.00 Sqm |
(b)Expansion of Environmental
Clearance granted on 21.06.2018 for
revised built up area of 69,862.42 Sqm
17. |Status of Consent to Establish  |Not obtained
18. |MSW Details Approx. 200kg/day Municipal Solid
Waste is generated from the project,
which is collected door to door through
Nagar Nigam, Ghaziabad for disposal.
19. |Rainwater hérvesting Details Rain water harvesting system is not
functional. :
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Found non-operational.

20. |Status Green Belt Development |Green Belt has been developed.

5- Photographs taken at the time of inspection are as below.

"wps Map Camera
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Observation:-
6- As per information provided by Ghaziabad Development Authority,
Ghaziabad vide letter no1463/9ady WS WI9—7/2023 dated 02.12.2023,

it is mentioned that the project proponent has constructed 527 dwelling
units against an approval of 577 dwelling units. Copy of the said letter is

annexed as Annexure-III.
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7- The conditions of Environmental Clearances granted vide letter dated
24.05.2011 and Expansion of project granted vide letter dated 21.06.2018
have not been complied with.

8- The Group Housing society is operational without having consent to
operate from Uttar Pradesh Pollution Control Board under section 25/26
of water (Prevention and Control of Pollution) Act 1974 and section
21/22 Air (Prevention and Control of Pollution) Act 1981.

9- A letter recommending imposition of Environmental Compensation
Charges (ECC) against the housing society was sent to Head Office,
UPPCB, Lucknow. Copy of the said letter is annexed as Annexure-IV.
Accordingly, issuing of show cause in under process.

Observation:
* STP not found. Builder has not started the construction work of STP.

* Rain water harvesting system is not functional. Found non-operational.

The above joint report is submitted in compliance of the Hon’ble NGT order
dated 14-09-2023.

Sl Neo. Name of officials and Designation Signature

1. Nikhil - Chakravarti, Additional City . B
‘ Magistrate, Ghaziabad ;

2. Shri Anand Kumar, Director and DH- ' YIRS L
WM-IIL, CPCB, New Delhi, M

| Paras Nath, Member of SEIAA, U.p

i

sk
4, Vikas Mishra, Regional Officer, UPPCB, ‘

Ghaziabad. \/}T/

5. Kunwar Santosh Kumar, AEE, UPPCB,

i Ghaziabad. . %V‘L’S f&

1 . |
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“1. The allegation in the present original application filed, under Section 14 and 15 of the
National Green Tribunal Act, 2010, is that Respondent No.6-Nipun Builders & Developers Pvt. Ltd. had
started construction in the project namely ‘Nipun Saffron Valley’, Ghaziabad, a group housing project at
Village Pasona Pargana, Loni, District Ghaziabad, UP, comprising of 5 towers A to E. It is alleged that
initially the construction at the site was done in violation of the sanction plan and compounding of excess
illegal construction was done but thereafter again the construction has been done by Respondent No.6
evading the sanction plan.

3. Hence, we deem it proper to constitute a Joint Inspection Committee comprising of the
Director, CPCB as nominated by the Member Secretary, CPCB; Member Secretary, UPPCB; Member
Secretary, SEIAA and District Magistrate, Ghaziabad to carryout the spot inspection, examine the sanction
plan of construction and approvals, if any, under the environmental laws as well as the provision for Waste
Infrastructure Facilities within the project complex and outside the project complex for solid and liquid
waste management made by the Respondent No.6 and ascertain the extent of violation of environmental
laws and submit an action taken report before the Tribunal within 8 weeks by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in the form of Image PDF. The District
Magistrate, Ghaziabad will act as a nodal agency...
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Stbject: Nomination inthe matter of Hon’ble NGT Original Applicatiol
Angj Jain Versus Union of India & Ors,

-

October 23, 2023

/2023 titled

Rif.: Hon'ble NGT Order dated 14.09.2023 in the matter of OA No. 558/2023 titled Anuj Jain
Versus Union of India & Ors.

You are aware of the above cited Hon'ble NGT Order dated 14.09.2023 in the matter of
OA No. 558/2023 titled Anuj Jain Versus Union of India & Ors. (Copy enclosed) Vide said
O ‘der, Hon'ble NGT issued following 'irections: -

“3. Hence, we deem it proper to constityte a Joint Inspection Committee comprising of
the Di{ector, CPCB as nominated by the Member Secretary, CPCB; Member Secretary, UPPCB;
“Member Secretary, SEIAA and District Magistrate, Ghaziabad to carry out the spot inspection,
examine the sanction plan of construction and gpprovals, if any, under the environmental laws as
well as the provision for Waste Infrastructure Facilities within the project complex and outside
Hie project consplex for solid aid Liguid wisk smnnagemici! wade by the Pespondent No.6 and
,  ascertain the extent of violation of environmental laws and submit an action taken report before
' the Tribunal within 8 weeks by e-mail at judicial-ngt@gov.in preferably in the form of searchable
DE/ OCR Support PDF and not in the form of Image PDF. The District Magistrate, Ghaziabad
/;ill act as a nodal agency.”

In this context, Shri Anand Kumar, Scientist T, Director and DH—WM—II_L(E—mail ID:
nand.cpcb@nic.in, Mobile 9818255368) is hereby nominated as Member of the Joint Inspection
Committee.

T'his issues with the approval of competent authority.
Iincl.: As above ) Yours faithfully,

[Sharandeep Singh!
Divisional Head UPC-I

Copy to:

Sh. Anand Kumar, Scientist F, :  For kind information, please.
Director & DH-WM-III

Central Pollution Control Board, East

Arjun Nagar, Delhi -110032

‘gftaeT waa' udl 1 R, faeet-110032
Parivesh Bhawan, East Arjun Nagar, Deihi-110032
G/ Tel : 43102030, 22305792, F&ATES/ Website | www.cpcb.nic.in
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F.No.21-130/2017-1A-1i
Government of India
Ministry of Environment, Forest and Climate Change
(IA.1l Section) -
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi - 3

Date: 21% June, 2018
To, '
The Director
M/s Nipun Builders & Developers Pvt Ltd
102-134, North Sahibabad, G.T. Road,
Sahibabad, Ghaziabad - 201005 (Uttar Pradesh)
E Mail: nipunbuilder@hotmail.com

Subject: Expansion of group housing at Khasra No. 1058m, 1726M/1, 1725M/2,
1724M, 1056M, 1058M, 1060/1 at Village Pasona Pargana, Loni,
District Ghaziabad, Uttar Pradesh by M/s Nipun Builders &
Developers Pvt Ltd - Environmental Clearance reg.

Sir, :

, This has reference to your online proposal No. IAJUP/NCP/63775/2017 dated

6" April, 2017, submitted to this Ministry for grant of Environmental Clearance (EC)

in terms of the provisions of the Environment Impact Assessment (EIA) Notification,

2006 under the Environment (Protection) Act, 19886,

2. The proposal for grant of environmental clearance to the project ‘Expansion
of group housing at Khasra No. 1058m, 1726M/1, 1725M/2, 1724M, 1056M, 1058M,
1060/1 at Village Pasona Pargana, Loni, District Ghaziabad, Uttar Pradesh
promoted by M/s Nipun Builders & Developers Pvt Ltd, was considered by the
Exg;e’rt Appraisal Committee (Infra-2) in its 18™ meetings held on 25-27 May, 2017,
25" meeting held on 29-30 November, 2017 and 30" meeting held on 18-20 April,
2018. The details of the project, as per the documents submitted by the project
proponent, and also as informed during the above meeting are as under:-

()  M/s Nipun Builders & Developers Pvt. Ltd. proposes for Expansion of group
housing project at Khasra No. 1058m, 1726M/1, 1725M/2, 1724M, 1056M,
1058M, 1060/1, Village Pasona Pargana, Loni, District-Ghaziabad, Uttar
Pradesh on a total plot area of 13,635.7 sqm and total built up area is
69,862.42 sqm.

(i) Proposed project is construction of multistoried residential with community
fagilities. Adequate parking for 646 Cars is proposed on surface (Mechanical
Parking), stilt & basements for visitors as well as residents. Community
facilities include club house, parks, and gardens. A total of 2,406.3 sgm'is to
be developed as landscape area.

()  The project envisages construction of 7(5+2) towers including 5 residential
towers + 1 community facility block + 1 Commercial block of 2B+G+ST+13
floors. The details ‘are as follows:

S.No_|Particulars |As per Previous Proposal |As per revised proposal
1 |BlockA  |B+S+9 B+G+13

2  [BlockB  |B+S+8 B+S/G+13

3 Block C 2B+S+10 2B+S/G+13

4 Block _D 2B+5+9 2B+G+13

Proposal No. |ANP/NCP/E3775/2017 Paze 1L of9

ki
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PART A - SPECIFIC CONDITIONS:
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1725M/2, 1724M, 1056M, 1058M, 1060/1 at Village Pasona Pargana, Loni, District
Ghaziabad, Uttar Pradesh promoted by M/s Nipun Builders & Developers Pyt Ltd,
under the provisions of the EIA Notification, 2006 and amendments/circulars issued
thereon, and subject o the specific and general conditions as under:-

M The project proponent shall obtain all necessary clearancef permission from
all relevant agencies including town planning authority before commencement
of work. All the construction shall be done in accordance with the local
building byelaws.

(i)  Consent to Establish/Operate for the project shall be obtained from the State
Pollution Control Board as required urider the Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution) Act,
1974.

(i) The approval of the Competent Authority shall be obtained for structural
safety of buildings due to earthquakes, adequacy of firefighting equipment etc
as per National Building Code including protection measures from lightening
ete.

Topography and natural Drainage

(iv)  The natural drain system should be maintained for ensuring unrestricted flow
of water No constructlon shall be allowed to obstruct thernatura[ dramage

bal'lowed for mamta:mng the dramage pattern and to' harvest rém Water
Buildings shall be desigried to follow the natural topography as much as
possible. Minimum cutting and fillirig should be done.

Water requirement, Conservation, rain water Harvesting, and Ground Water
Recharge:

(v) As proposed, fresh water requirement from Ghaziabad Nagar Nigam water
shall not exceed 184 KLD.

(viy A certificate shall be obtained from the local body supplymg water, spemfylng
the total annual water availability with the local authority, the quai
already committed the quantity’ of water allotted to the pr .Ject under
consideration and the balance water available, This should be specified
'separately for ground water and surface water sources, -ensuring that there is.
‘no impact on other users.

{viiy The quantity of fresh water usage, water recycling and rainwater harvesting

shall be measured and recorded to monitor the water bal ¢ as projected by
the project proponent. The record shall be submitted to the Regional Office,
MGEF&CC along with six monthly Monitoring reports.

(viil) At least 20% of the open spaces as-required by the local building bye-laws

at least 50%
opening, landscape etc. would be considered as pervious sutface.

(iX) Installation of dual pipe plumbing for supplying fresh ‘water for drmking,
cooking and bathmg etc and other for supply of recycled water for ﬂu . g
Jandscape irtigat
done.

shall be pervious. Use of Grass pavers, paver blocks wif

Proposal/No, IAURINCPIBS775/2017




Use of water "‘evmesl'f x'tures (\hz "Iow flow ﬂush

(xii)

(xiii)

(xiv)

{xv) Any»g und wate
: ovals and the guudehnes _of the C‘

;(x;x,l;) Sewage sha:ll be treated in the STP based on MBBR‘” ;
treatment i.e. Ultra Filtration. The treated efflue
recycledire-used for flushing, DG cooling and: g . EXC
water shall be dlscharged_ to the Mumcnpal sewer line with:prior pe
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(xxily No sewage or untreated effluent water would be discharged through storm
water drains.

(xxiii) The installation of the Sewage Treatment Plant (STP) shall be certified by an
independent expert and a report in this regard shall be submiitted to the
Ministry before the project is commissioned for operation. Periodical
momtonng of water quahty of treated sewage shall be conducted Necessary

{xxiv) SIIU'dge f ' the onslte sewage: treatment mcludlng septlc tanks, shall be
collected, conveyed and disposed as per the Ministry of Urban Bevelepment
Central Public Health and Envirorimental Engineering Organization
(CPHEEQ) Manual on Sewerage and Sewage Treatment Systems, 2013,

(xv) The project/activity shall be dove tailed -with the sewerage collection and
disposal facilities to be created by the Munigipal Corporation/Competent State
Authorities so that alt'sewage generated in the construction and. operation
phases is. disposed accordingly. Necessary permission from ‘the Municipal
Authority shall be: obtained.

Energy
{xxvi) Comipliance with the Energy Conservation Buuldlng Code (ECBC) of Bureau of
Energy Effi cnenc / eshall be ensured Bundlngs m the States..w ‘h have notlfied

; ‘ =envelope approprlate f‘ene _
increased day lighting desrgn and thermal mass ete, shall be mcorperated in

the: building design. Wall, window; and roof u-values shall be as per ECBC
specn" ications.

should be in place before project commissioning. U L 31,:)«
shall be properly collected and disposed off/sent for recychng as p’ it

yrevailing gutdelmes/rules of the regulatory ‘authority. to avoid mercury
contammatlon

(xxviii) Solar, wind or other Renewable Energy shall be installed to meet electrlclty:
generation eéquivalent to 1% of the demand load or as per the state le al
;bul‘ldmg‘ bye—lawsz requi.'rem_entp ’Whicheve.r ise h‘ig:hera. Fol;l‘ow super EC B?Cz

..(xxix)

water heatmg shall be prowded to meet 20% of the hat water demand‘ of the-r
commercial and institutional building or as per the requirement of the local
building bye-Jaws, whichever is higher. Residential buildings are also:
recommended to meet its hot water demand from solar water heaters, as far
as possible.

(xxx) Use of environment friendly materials in bricks, blocks: and other construction
materials, shall be required for at least 20% of the construction material
quantity. These include Fly Ash bricks, hollow bricks, AACs, Fly Ash :
Gypsum blocks, Compressed earth blocks, and other environment friendly-
materials. Fly ash should be used as building material in the construction as
per the provision of Fly Ash Notification of Septemiber, 1999 and amended ¢ S

Proposal: No. INDPINCPIESTIS/2017 °'\‘§1 7
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tree that is cut) shall be done and:maintained. As proposed 2,406.3 sqm area
shall be provided for green area development.

Top Soil preservation and Reuse
{x1) Tooso:l 'hould be stnpped to a depth of 20 cm from the areas proposed: for

H y in ‘.ated areas and reapphed duﬁng plantatlon'a. '-the
proposed vegetatlen on site.

Transport

ity plan, as per MoUD best practices guidelines
ed to include motorized, non-motorized, public, and
- should be designed with due eej-lderatlon for

(i} A comprehensave mi

enwronmen nci safefy of users. The road system can be designed with
these basu:

e

. affi almlng measures

. Preper design of entry and exit points.

. Parklng norms as per local regulatlon

(il :

scenarios of space and time a’n"d, the trafflc management
val_l‘dated and ce i ]

consent to the i 'e:ntatlon of components of the pr wh]ch involve the

participation of these departments.

{xlii) Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to-
applicable air and noise emission standards be operated only duting non-
peak hours.

Environment management Plan

(xliv} An environmental marnagement plan (EMP) as prepared and submltted aiong
'wath Form | & IA shall be implemented to ensure compllance th
¢ ntal conditions specified above. A dedi
ng Cell with det ned functions and responsibilit
te implement the EMP, Ti wironmen I - en 12 .
environment mfraetrueture like Sewage Treatment Plant Landscaping, Raln-
Water Harvesting, Energy efficiency and conservation, ‘water efficiency and
conservation, solid waste management, renewable energy etfc. are k
operational and meet the required standards. The environmental cell shall
also keep the record of environment monitoring -and those related to the
envuronment infrastructure.

Others

(xlv) Provisions shall be made for the housing of construction labour within the site

with all necessary infrastructure and facilities such as fuel for cooking, moblle :
Praposal No. IAUPINGPEITTS2017 agh /ot 9
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and Climate Change at http:/www.envfor.nic.in. The advertisement shall be
made wit even days from the date of receipt of the Clearance letter and a
copy-of the same shall be forwarded to the Regional Office of this Ministry at
Lucknow:.

(ix}  Any appeal against this clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

(x) A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zilla Parisad/Municipal Corporation, Urban Lécal Body and the
Local NGO if any, fram whom suggestions/ representations, if any, were
received whi e processing the proposal. The clearance letter shall also be put
oon the website of the company by the proponent.

d) The proponent shall upload the status of compliance of the stlpulated EC

conditions, including results of monitored data ol their website and shall
Update the same penodlcally lt shall SImultaneously be sent ta the Reglonal

crltena pol.luta '
as. stack emlssmns) or cntlcal sectoral paramete ' .
shall be monitored and displayed at a corivenient: Iocatnon near the main gate
of the company in the public domain.

(xiiy The environmental statement for each financial year ending 31°° March in
Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently, shall also be put on t
website of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Offices of MoEF&CC by e-
mail.

5.  Thisissues with the approval of Competent Authority.

(Kus’hl Vashist).
Director

1) The Secretary, Department of Environment, Government of Uftar Pradesh
Lucknow:

2) The Addl. Principal Chief Conservator of Forests (Cz‘ Ministry of Environment,
Forests and Climate Change, Kendriya Bhavan, 5" Floor, ‘Sector-H, Aliganj,
Lucknow - 226024. .

3) The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi - 110 032.

4) The Member Secretary, Uttar Pradesh Pollution Control Board, Building. No, TC-
12V, Vibhuti Khand, Gomti Nagar, Lucknow - 226 010.

5) Monitoring Cell, MoEF&CC, Indira Paryavaran Bhavan, New Delhi.
6) Guard File/ Record File/ Notice Board.
7) MoEF&CC website.

153
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“State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
E Dr. Bhim Rao Am‘bedkar‘ Paryavaran Parisar
[ Vineet Khand-1:Gomti Nagar, Luckr w226 010
o Phone : 91-522-7300 541, Fax: 91-5. 2:2300 543
Ref‘Nq'ﬁl—J C:I Lol Paﬁﬁw—mms‘l E-mail s upseiaa@yahoo.com

To,

|
Mr. Munish Singhal,
Director, ‘5?0“1’, Nipun Tower, Plot No. 15,
Community Centra, Karkardooma,
Delhi-110092 :
Subje st Environ 1K

Datedi@May, 2011

- Villape-Pasonda, | argana-

Dear sir, | o
Please refer to yourletter dated 12/05/2010 adg»;e;s;gg toThe Director and Secretary, SEAC, U.P., Diractorate
of £n /ironment- Gpvt. of U.P. Dr. ‘Bhimirad Ambedkar Paryavaran parisar, Vineet Khand-1, 'Gb_mﬁ Nagar, tuc<now on
the sibject as abo’Fe.* sheitate Level Expert Appraisal Committee considered the case in its meeting held o1 25.2.11

and Fas been given to-understand that:
1 Environmental-Clearance is sought for "Group Housing Project Nipun saffron Valley" at Khasra No. 1726 M/1, -

1725 M/2,/1724 M, 1056M, 1058M, 1060M, Village-Pasonda,Teshil Loni, District Ghaziabad. U.P

2 The total plot area of the project is 17,100.00 Sgm. and built up area is 47,971.00 sq.mt.

3 The proposal is-covered under category 8(a) of the. EIA notification dated 14/9/2006 and the amendments
thereof.

4 The project consist 430nes. of dwelling unit, convenient shopping facility along with basement, stilt and open
parking facilities.

¢ Green arep for the proposed project is 2406.00 sqm., which is 15% of the total plot area.
The total water requirement for the project is 212.2 KLD and this requirement will be met Ghaziabad water
Supply and augmented bore wells.

- 175.5 KLD waste water is expected to be generated and it will be treated in STP of 81 KLD capacity with MBR
technology and 95 KLD shall be discharge into drain untreated. wo '

¢. The total proposed-parking for the project is 423 ECS. ‘
Based on| the recommendations of the State Level Expert Appraisal Committee (60th meeting heid on

25/C2/2011) on trhe‘ above said project, the State Level Environment Impact Assessment Authority {31st meeting held
on U8704/2011) has—decided»—to—grant_—-&heuamdmnmenw _Clearance to the project subject to the effective
imp!2mentation of the following conditions: i e
Gen:ral Conditions :- '

it shall be ensured that all standards related to ambient environmental quality and the emission/effluent
tandards as prescribed by the MoEF are strictly complied with.

5t shall be ensured to-obtain the no objection certificate from the U.P pollution Control Board-before start of

-

P

-onstruction.
3t shall be ensured that no construction work or preparation of land by the project- management except for

securing the land is started on the project or the activity without the prior environmental clearance.
rhe proposed land use-shall be in accordance to the prescribed fand use. A land use certificate issu2d by the
:ompetent authority shall be obtained in this regards. _
all tree- felling in the project area shall be as permitted by the Forest Department under the prescrised rules.
suitable clearance in this regard: shall be obtained from the competent authority.
. 'mpact of drainage pattern on environment should be provided. '
7 surface hydrology and water regime of the project area within 10 km should be provided. -
A suitable plan for providing shelter, light and fuel, water and waste disposal for construction labour Jduring the
construction phase shall be provided along with the number of proposed workers.
g Measures shall be undertaken to recycle and reuse treated effluents for horticulture and plantation. A suitable

pian for waste water recycling shall be submitted.

I
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1t <hall be ensured to obtain proper permissi n from competent authorities regarding enhanced traff.c dut
and: due to construction and operation of project. '

it shall be ensured to obtain necessary clearances from the competent authority on the abstraction ard use of
grc und water during the construction and operation phases. .

Ha :ardous/‘inﬂammable‘/Explosive materials likely to be stored during the construction and operation phases
shall be as per standard procedure as prescribed under law, Necessary clearances in this regards shall be

IR s e

ob:ained. 33 eg

_ sclid wastes shall be suitably segregated and disposed. A separate and isolated municipal waste collection -
ce 1ter should be provided. Necessary plans should be submitted in this rega‘rd. Lt gk ol

_su table rainwater harvesting system as per designs of Ground Water Department shall be installed. Complete

proposals in this regard should be submitted. o |
. The emissions and effluents etc. from machines, Instruments and transport during construction and uperation

pt ases should be according to the prescrib_‘ed-'standards’.,, Necessary plans in this regard shall be submitted.

_ water sprinklers and other dust control measures should be undertaken to take care of dust generat::d during
th= construction and operation phases. Necessary plans in this regard shall be submitted. )
. Stitable noise abater’he'n,t.‘meagu;e‘s*shaI%&Mi’d@hﬂhﬁm&@i@n and -operation phages ir order to

er-sure that the noise emissions do not violate the prescribed ambient.noise standards. ® acessary plafsin this -

regard shall be submitted. : R .
. S¢ parate stock piles shall be maintained for excavated top soil and the top soil should be utilized for pr 2paratio”
i : -

o! green belt. .

. Sewage effluents shall be kept separate from rain-water collection and storage sYste.m’ and separately disp osed.
O -her effiuents should not be aflowed to mix with domestic effluents. ‘ .
_Hazardous/Solid wastes generated during construction” and: operation phases should be dispostd off as
p ‘escribed under law: Necessary clearances in this regard shall be obtained. ' )

. Aternate technologies for solid waste disposals {like vermin-culture etc:) should be used in consultition with

e <pert organizations.

" No wetland should be-infringed during construction and operation phases. Any wetland coming in the project
a-ea should be suitably rejuvenated and conserved. _ \ s _

. pavements shall be so constructed as to allow infiltration of surface run-off of rain water. Fully imp-ermeable
pavements shall not be constructed. Construction of pavements around trees shall be as per sc entifically
accepted principles in order to provide suitable watering, aeration and nutrition to the trees.

" The Green building Concept suggested by indian Green Building Council, which.is a part of Cli-Godrej :BC, shall
t e studied and followed as far as possible. ' _

. (ompliance with the safety procedures, norms and‘guidélin‘es as outlined in‘National Building Code, 2005 shall be
compulsorily ensured. L TS T

1" is to ensure usage of dual flush systems for flush cisterns ard explore-opticiis té-use sensor-hased fixtur
waterless urinals and other water saving techniques. . , ,

i+ is to ensure exploration of options for use of dual pipe plumbing for use of water with différent quilities such
..s municipal supply, recycled water and ground water etc. _ v
it is to ensure usage of measures for reducin‘g"_Wéier“demand for tandscaping and using xeriscapin;;, efficient
rrigation equipments & controlled watering systems. ’

t shall be ensured to make suitable provisions for using solar energy as alternative source of energy. Sclar 2nefgy
spplication should. be incorporated for illumination. of common areas, lighting for.gardens andstreet lighting in
sddition to provision for solar water heating. Present a detailed report showing how much perceﬁtage of hackup
sower for institution can be provided through solar energy so that use and polluting effects of DG sets can be

Tinimized. .

. Make separate provision for segregation, collection, transport and disposai of e-waste.

. Educate citizens -and other stake-holders by putting up hoardings at different places to create environmental
awareness. _ i B

Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avoided. Parking should be fully internalized-and no public space should be utilized.

it shall be ensured to prepare and present disaster management plan.
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58.

Ny A report on the energy conservatton measures conf‘ rmmg to energy conservatuon norms f‘nahze {ry Bureau ol

Energy efficiency should be prepared incorporating: details about building: materials and technclogy, R&U
Factors etc.

Fly ash should be used as building material in the construction as. per the provision of fly ash notification of
September, 1999 and -amended as on August, 2003 (The above condition is applicable only if the project lies
within 100 km of Thermal Power Station).

The DG sets to be used during construction phase should use low sulphur diesel type and should coniform to E.P.
rules prescribed for air and noise emission standards. .

Alternate: technologses to Chlorination (for dnsunfect:on of waste water) including methods-like Ultra Violet
radiation, Ozonation etc. shall be examined and a report submitted with justification for selected technology.

The green belt desngn along the periphery of the plot shall achieve attenuation factor conforming:to the day and
night noise standards prescribed for residential land use. The open spaces inside the plot shoule be suitably

landscaped and covered with vegetation of indigenous variety.
The construction of the building and the consequent increased traffic load should be ‘such that the nicro climate

-of the area is not adversely affected.

The building should be-designed so as to take sufficient safeguards regarding seismic zone sensntlvaty

‘High rise buildings'should obtain clearance from aviation.department or-eoncerned authorityof -— -

Suitable measures shall be taken to restrain the development of small commercial activities or :lums in the
vicinity of the complex. All’coymmerciél activities should be restricted to special areas earmarked for the purpose.
it is suggested that literacy program for weaker sections of society/women/adults (including domestic help) and

under privileged children could be provided in-a formal way.
The use of Compact Fluorescent lamps should be encouraged. A management plan for the safe dlsposal of

used/damaged CFLs should be submitted. »
It shall be ensured that all Street and park lighting is solar powered. 50% of the same may be provid:d with dual

(solar/electrical) alternatives.

_ Solar water heater shall be installed to the maximum possible capacity. Plans may be drawn up-accordingly ad

submitted with justification.

Treated effluents shall be maximally reused to aim for zero discharge. Where ever not possible a detailed
management plan for disposal should be provided with quantities and quality of waste water.

The treated effluents should normally not be discharged into public sewers with terminal treatment facilities as
they adversely affect the hydraulic capacity of STP. If unable, necessary permission from authorities should be

taken.
Construction activities including movements of vehicles should be so managed so that no disturbance is caused

to nearby residents.
All necessary statutory clearances should be obtamed and submitted before start of any construction activity and
if this condition is violated the clearance, if and when given, shall be automatlcaliy deemed to have been

- - = Sippnact e+ ppnia, b

cancelled. . s :
Parking areas should be.in a‘ccordance with the norms of MOEF, Government of India. Plans may b2 drawn up

accordingly and submitted.

The location of the'STP should. be.such that it is away from human habilitation and does not cause problem of
odor. Odorless technology options should be examined and a report submitted.

The Environment Management plan should also include the break up costs on various activitics and the
management issues also so that the residents also participate in the implementation of the eavironment

management plan. -
Detailed plans for safe drsposal of STP sludge shall be provided along with ultimate d:sposal location, cuantitative

estimates and measures proposed. ,
Status of the project as on date shall be submitted along with photographs from North,South, West ar.d East side

facing camera and adjoining areas should be provided.

Specific location along with dimensions with reference to STP, Parking, Open areas and:Green belt etc. should be
provided on the layout plan. ‘

The DG sets shall be so installed so as to conform to prescribed stack heights and regulations and ilso to the

noise standards as prescribed. Details should be submitted.
E-Waste Management should be done as per MoEF guidelines.
flectrical waste should be segregated and disposed suitably as not to impose Environmental Risk.



60. The use of suitably processed plastic waste in the consteuction of roads shauld be considered..
61. Displaced persons'shall be suitably rehabilitated as per prescribed norms. ‘
62. Dispensary for first aid shall be provided. _ , i
63. Health impacts, Socio-economic impacts, soil degradation factors and biodiversity indices should : Iso be incluc
in E.LA. reports, - ‘ ’ ' i T
54. Safe disposal arrangement of used toiletries items in Hotels should be ensured. Toiletries items could be Biv
-complementary to guests, adopting suitable measures.
35. Diesel generating set stacks should be‘monitored;for COandHC. R
6. Ground Water downstream of Rain" Water ‘Harvesting pit nearest.to STP should:be monitore.] for bacter
contamination. Necessary Hand Pumps should be provided for sampling. The monitoring is to be done both
pre and post Monsoon, seasons. T e o
€7. The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms. =
€8. A Separate electric meter shall be provided--to monitor consumption of ‘energy for the operation

63. An energy audit should be annually carried out during the Operational phase and submitted to the a sthority.
7J. Rapid EIA status should. be undertaken for i&;‘gq,_mgnﬁt“llws Ay.rin.s;.themn monsoon. period and | the monitorin

b._ Specitic Conditions:.
1.

Parking for open area should be recalculated as 25 sq. mt. per ECS. Surface parking should not be r1ore th:, s
ECS. .
Two basemerits will be provided for parking purpose.
The S.T:P. capacity'should be increased to 100 kizd, ' ,
Pe.r._mxssiona’f‘rom."Gh‘azfabaﬁ Municipai Authority should be taken prior to discharge of waste water into municipal
sewer systery. CL » T T
Permission from: Competent Autharity.shauid be‘taken prior to any ground water abstraction..
Treated effluent shall not exceed standards prescribed by Mogr,
Proposal for sg=ial, corporate and Environmentat responsibility shall. be submitted within 03 months of receipt cf
this letter. e - o s el
The project proponent will have to submit approved. plans and’ proposals. incorporating the conditions

siecified in-the Environmental Clearance within 03 months of issue of the clearance. Failing this the environmental
viearance shall be.deemed to be cancelled.

Necessary statutory clearances should be obtained and submitted before start of any constructicn activiy. in
e event of the violation of the condition the environmental clearance shall pe automatically deemed iy have been
can elled

These stipulations would be enforced among others under the provisions of Water (Prevention ad Cont
LPottution) ATy 2074, tha, Ajr {Prevention and CmitréLai.Polluticn,! Act, 1981, the fEhvironment;(Protg:ﬂQg) At
1580, the Public Liability (Insurance) Act, 1991 and-€IA Notification, 2006 including the amendments and r sles made
‘heratter

This is to request you to take turther necessary action in Mmatter as per previcion of Gazette Notification No.
L. 15334E) dated 14.9.2006 and send-regular compliance Teports iv the authority as prescribed in the aforesaid

aotif cation,
—-)
(or: tsM

Lapy for necessary action to: - Membe ‘a«,eéﬁeta_nj{ SEIAA
I The Secretary, Environment, U.P. Govt., Lucknow.
¢ Or. Nalini Bhatt, Adviser, Ministry of Environment & Forests, Gowt. of India, Paryavaran Bhavan, €GO
Comiplex, Lodhi Road, New Delhi. , S
3 Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya Bhawan, 5th Flor, Sector-H,
Aliganj, Licknow. )

4 The Member Sacretary, U.P. Pollution Control Board, PiCUP Bhawan, Gomti \Négar, Lucknow.
-

/

(Dr.Yas‘hpa(Singh_)
Secretary, SEAC &
Director, Environm.ent;Directorate; Govt. of U.p
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